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AUTHORITATIVE ENGLISH TEXT
Bill No. 22 of 2011

THE HIMACHAL PRADESH TAX ON LUXURIES (IN HOT ELS AND
LODGING HOUSES) AMENDMENT BILL, 2011

(ASINTRODUCED IN THELEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Tax on Luxuries ( in Hotels and Lodging
Houses) Act, 1979 (Act No. 15 of 1979).

BE it enacted by the Legislative Assembly of HimacRahadesh in the Sixty-
second Year of the Republic of India as follows :—

1. Short title.—This Act may be called the Himachal Pradesh Takwxuries
(in Hotels and Lodging Houses) Amendment Act, 2011.

2. Amendment of section 5-A.—n section 5-A of the Himachal Pradesh Tax on
Luxuries (in Hotels and Lodging Houses) Act, 19{@®reinafter referred to as the “



principal Act”), in sub-section (2), after the weardan application”, the words “either
manually or electronically” shall be inserted.

3. Amendment of section 6.4 section 6 of the principal Act, in sub-section
(1), after the words “shall deposit”, the wordeither manually or electronically” shall
be inserted.

4. Amendment of section 6-A.—n section 6—A of the principal Act, after the
words “may make”, the words “either manually taotronically” shall be inserted.

5. Insertion of new section 6-D.-After section 6-C of the principal Act, the
following new section shall be inserted, namely :(—

"6-D. Procedure to maintain records, through eectronic data system etc.- (1)
For the purpose of effective implementation of ghevisions of this Act, the
provisions of the Information Technology Act, 2080d the rules made and
directions issued thereunder, relating to procedbedl applymutatis mutandis.

(2) Where any notice, communication or intimatis prepared on any
electronic data processing system and is properlyesl on any dealer or person,
the said notice, communication or intimation shadt be required to be
personally signed by any officer or person andsidid notice, communication or
intimation shall not be deemed to be invalid &e ground that it is not
personally signed by such officer or person.

(3) Any person or dealer who makes an on-lp@ieation under any of
the provisions of this Act, shall be required tokenxauch application under his
digital signature:

Provided that where such application is filedthaut affixing digital
signature, the said person or dealer shall beinetjto submit to the appropriate
authority, a duly signed hard copy of such etedtrally made application as
printed from the official website of the Excisedaiaxation Department,
Government of Himachal Pradesh within seven dafysnaking an on-line
application, failing which the application so masteall be rejected without any
further notice.

(4) The dealer who files return(s) alongwitle tfequisite enclosures
electronically, shall authenticate the same fiyxiaf his digital signatures :

Provided that where such return(s) is filed thaut affixing digital
signature, the said dealer shall be requirecsubmit to the appropriate
authority, a duly signed hard copy of suclceetmically filed return(s) duly
printed from the official website of the Excisedaiaxation Department,
Government of Himachal Pradesh within fifteen glay the last date for filing
of such return(s). If such dealer fails to dols®shall be liable to pay, by way of
penalty, a sum not exceeding one and a half tirhsecamount of luxury tax due



and payable by him under this Act, after affordmm a reasonable opportunity
of being heard.

6. Amendment of section 8. section 8 of the principal Act, after the words
“Deputy Excise and Taxation Commissioner”, the vegor@either manually or
electronically” shall be inserted.

7. Amendment of section 12.-#1 section 12 of the principal Act, after the
words “may be served”, the words “either manualglectronically” shall be inserted.

STATEMENT OF OBJECTS AND REASONS

In order to provide the facility of fig of e- returns and e-payment of tax to the
proprietors of the Hotels and Lodging Houses lialdepay tax under the Himachal
Pradesh Tax on Luxuries ( in Hotels and Lodgingus$és) Act, 1979, it has been
decided to make suitable amendments in the iBict With the insertion of new
proposed provisions, the interface between sucprigtors and tax collecting agencies
will be reduced and henceforth they will not beckd to stand in queue at the Banks
and office counters. The new facility will go anpway in providing owners friendly
environment in the State. This has necessitatehdments in the Actbid.

This Bill seeks to achieve the aforesaid obyesti

PREM KUMAR DHUMAL,
Chief Minister.

FINANCIAL MEMORANDUM

The provisions of the Bill when enactae to be enforced through the existing
Government machinery without incurring any addiibexpenditure from the State
exchequer.



MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—



